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gtz fadlem darm & wew war
(DR. DEBIPRASAD CHATTOPA-
DHYAYA) Sir, T beg to move for
leave to introduce a Billto provide for the '
constitution of a Central Council of |
Homoeopathy and the maintance of a /

Central Register of Homocopathy and
for matters connected therewith. i

The question was put and the Motion
was adopted

DR. DEBIPRASAD CHATTOPA-
DHYAYA : Sir, I introduce the Bill.

ALLOCATION OF TIME FOR
DISPOSAL OF GOVERNMENT
BUSINESS

DEPUTY CHAIRMAN. :
inform Members that the
Advisery Committee at 1ts

MR.
1 have to
Business
meeting held today the 1st December,
1971, allotted time as follows for
Government
during the current
Sabha :(—

business to be taken up
Session of the Rajya

Time

Business allotted

|
|
|

Consideration and passing of:—

(i) The Contitution 2 days To bLe taken /
|
|
|
|
1
|
|
|

(Twenty-fifty (Am- up on the
endment) Bil',1971 7th Decem-
as passed by the ber 1971, and
Lok Sabha. completed
on the 8&th
December,
1971, by si-
tting beyond
p. m, if
necessary.
(ii) The Constitution 1 day To be taken
(Twenty-sixth Am- up on the 9th
endment) Bill, 1971 December,
as passed by the 1971 and
Lok Sabha. completed
on the same
day by sitt-
ing beyond 6
p.m., if nece-
ssary.

MR. DEPUTY CHAIRMAN : Only !
one minute isleft. We canadjourn tull
2 p.M, for lunch. {'

The House then adjourned !

for lunch at fifty-nine minutes !

past twelve of the clock. I
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The House reassembled after lunch
at two of the clock, MR. DEePUTY
CHAIRMAN in the Chair.

I. STATUTORY RESOLUTION DIS-
APPROVING THE RAILWAY
PASSENGER FAR¥S ORDINANCE
1971 (NO. 17 OF 1971), PROMUL-
GATKED BY THE PRESIDENT ON
THE 22ND OCTOBER, 1971

AND

RAILWAY PASSENGER
FARES, BILL, 1971

gio wi§ mgrER (faee)) : Swawmly
Y, # 9%9 ¥ gFA@ A% qFA TR
FT W E:

“arg aWT TreEafg gIRr 22 AFIAT,
1971 %t seqrfog ¥&r et fwrar
gearaw, 1971 (1971 &7 o
17) &1 fawgeea F=A & 17

II. THE

wERg, ¥ aearw & faeqerEA
FT TEITH TG FT AT FILT FAT &7
g & g dv7 9T F AT T A
w1 sfgama S1¢r A4 91, T AT 13
FEemAT T (Fg 77 | TF aTh AT A
arsdT wFefTar I947 & AR AW
aeE  gaIy a+fg gfaarag ¥ arfs-
9T ® Baefar a7 Y AT T A
AR et b B I (RNE T
w7 foay afgsr st Ay fF w13 9
(Interruptions)
st qwr v (gfaror)
TXF A AT IO TOAT?

ITF

gto Wi mEriT : AT FIT ATAS
g QT ag ATTF a9 Fr AT AZ G | A9
ar €9 g%y :Qr‘ \ {nterruptions) a3
qet ATY &1 aread gaa & § 5 g
¥ giey ¥y aqa § frady vafa gy af
& 7% 90 AT TG |

g A gfgal & A7 TeIRet
F GT SAAT F FIT FUGT W fwar
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[8To wIE AETHIR]
AT 2, TERUWA  AAIAT qAAT L, W
qE da g F O OFAT AN

HTAT FET AT JGFT ITFMH T F
¥ z¥ faug ¥ % aar & efFT ot
MIEAFT Y A 7 wfAw & o 99 #
STAT A Frgar g, I(F IaF7 Jeaqg
5 A% H AT gal g]T W g AT
'}, Aiww, | TAAT S®I FEAr =gl
g & 22 F9gaT B W ARy Il
fear o, fawd oA 15 FavET
ST T fHTAT TEAT AT | 15 ATTHT FY
€1 T g F1 sfaqwd qreeT g1 arar
a1, A AT OF qg ¥ AwAT qwd
F AT g@ Feqg (HgW A wEw
F0E | fog fgq 98 939 o8 Wr A7
99 faa sreardw F AT FTI B A |
T fgq @ @iz ggq 7 fawarg |
F5e 99wy wdrgfy g w7 &, FfEa
FIEHTT F 58 a7 3 FTT FIAT T A4
JUAT | FE ATGT QAT 7 FIA FT HTL
uz a1 f& 15 TaraT ¥ ag fHmr s aar
FAT A% frar srarar) & agy sAar
w7 foefy qifas 3 a7 fadt sarfaar ¥ 7
IIT @1 A7 % quT AAR®W A oA
®T FI FHTE & § FUF 15 7L
FIZFLST TAT HIT &1 AT A7{FY
15 a1drE F1Fi &Y g &t fagar ot 5
ar= f&q ar g fe7 ag g @ T
FEAT oY 9T ¥ qiTAT FY W0 F ATE |

wgigd, 5 gfgma #1 g7 W we
an g1 gfar M 97 @ o F7
Fidt g, w3 aikfeafrai § w5 aamar
gear 2, famy FTaw ¥qw 9T gFe Y
g qE Al FTANAT AT T By
JTAT g ST z@H AT G A
afs fwe ot Frawm & 3o adqrg
fagra §, 39 afnrdt st d faa
|/IAA TG FI T F AMATIIATE | 0F
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foata %1 & fas war Tgar 1 77
afvard fagia ag 2 et & fag
A & M sgAas A & Fw F AN
R FT qAT AT FAofgd Az A Afuw
T A § IT T gAY I OFT
arar arfed |« wg Srfer EFAWS
F1 fagis § Afea =3t o SaHET
SRTT & awm 5 wfwwg ¥ A
¥ UF FFT 3T FTFH IT I QAT A7
T mIE wE gziwz 2 fF oow ®mad
aF F1 fFoar qF <ar var &) wdE,
TF &4 F1 fEaqr a6 #1957
a8 & afs §F g f§ w0
T F @nr fas uw w0 ¥ fFwd F
H¥EL & AHLFIT ¢ At ¥ AT g iw
ag FgT FST WIF(9T AWM, OF qEA
Ty g | areafawar ag & fF oaal
F1 WY gL FATATASAT & | FT AT IF 7o
¥ ufus Fr draiad 1 fewz gar
FTRAT, 99 9T 5 wfgad &1 49T W
gNT 1 AT & aw x arfadi & A

| ot 5 afg og # 2T 1 F FZ AEAAT

wrgar g B #97 g8 FIEIT T JATATR
F A w7 g qF aOFT G9AT § B
FLF FIT FUAL FT AR T a7 7417
aar #Uar g foad Faafy € 74T
& IS AR Ay ada g, fvad A7
gu A& &Y sgFear adl F G A
AT qAIFATE F AR F AZ
qOFT &, A1 3w Y wAm A1 grn 5 fa
qE AT AIFAT gAY g F fGamw
&, 7O UF dH7 fHUT F 3T Ae73W
F yeax faars ar 2

weed, s fear o & 5
7 AT To Fq¥ TFHIFT 41 7 7T
w8 ®1% gadvy agy Wfw A far s
Iy FA AT FIH AT F AW
F FAT TF AT AT AL AT AT
g f W] wiwe, fa¥ oWy §

4
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areafawar az & fF e e AETAY,
T S T WY TWEAT TAH  FIT
T ST 3N IqqAT F OGT §, ASEl-
T g W@r g, IuHT QqFAr ar qg
7 FUS To QAT § FATAT IT FFAT
g1 | XfFT auery &7 TwHT A/ JT
gar gy gar § 5 oga aw A
987% T oIy, T @ FIE F qqqT
FAWT & T F AqT FB AT TS
g ar ot sl § FRr av fF 30 FA=
o FT GAET HSETHAT F FIL AT &7
Ty, 9% 9 <o TEA T 1 7 @
SAar {5 978 A F 5 FEf qF
7z F1o0r oV 97 fF § 59 a8 § Wi
F1 X FET AGT 4 | TGT 97 AT T8
zg gug gg 9 faug a3 & A g
az & f& St I 30 FUL o Fel
g oMY IFFT uF AIqrg W /T AN
a1 ot fear e g@ A7 FT WL HT
B FT SAMAT AT FHIAT ITAT AT
FIY FETTATT T AT FTIATTFT 7 |

e, oW IgF Fgr o fF
qor g% W g AT W &Y Fr@ Ay
a7 o am faas @ a ofe
¥ folt F1 qTedT qGT § AT FA-FAY
wF gaT g fF F w3 @y asy W@t
g, afew § ot ot g A FFE TS
g f& qw %7 3@ O, [Ww A QI
FU | F Sraa1 =/gar g fF & & qm
FTA & O FATIT AT FWY 39
a® &1 Fdoy fagmr g f9ay g
& Aey, "R & Afgwo, TR F
@t geifasrd g, SR RW &Y I
wfsa feafa #1 ¥ #T &F 997 oy
g ¥ FAS FEAT Ew fFwar &7
gy wer feardy Ay ¥F, & F9a
F w15 Foar fearlt 7@y W, FE
gAY FT F1$ ga@  fagnh ad
BaT | W w1 Aty fegwh &
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g a1 ady faamy [T I8-TIT, AA-
MHT FT FET ATTFAL JIAT ATT WV E |
FaI ®aT FrEw & fag, w4 qwEr
o4 F fqu, g weqT @Y F fag
gF ARG T AT AT AT WA A0F
Y 3w ¥ e feardt ¥ @y 21 A wdT
AW FY, FETT TT F AT FT FIA0, T
frozX & wzad A & a7 <@ §
fiF ¥ oc 91 T3T9, IZ T19 9T ARF
feesd & aviaz &1 AA AT H04T §
TMZ a3 TS AT AT &, FAAT IM
F FAEAT 430 [T F 1IN A gTay
g, AfsT ag Fzar ¥ FEITILT a1
¥ ot § f5 oF w1y ax fvg v
A WEET IF-AR F iy g9y v
M WEATT F qOF F AFT T A5
st F uF 73 wwFT wefr  sEan
g, 9% wel &1 wdl &1 A FoiT 91av

t 9ER qF 3 sunar feawedt ad
afea ag g1 w11 @ 0% ardy & Fzaran
F AT F qEY 700 FAT FT fETT
q¢ gavg fHa7 T9T 971 AR o 92
fasft 37 ¥ UF yrAAIT FX, UF
feae =17, s Stq, N AWwgzd 3
e & oagarfar @R 500 9
#F aufzar €t 1w ¥ IAF 39
frar AT faar @ I 3T M
Fr @A AR WMFT F g oF 7
TR WA AFT AV E7 /T QAT AT
gat  fag qata fawsdt gaw g1 o3,
9% fau g arg Y 917 ¥y = fawar
FT g F gy &% fasaly QA5 & qav
% 9% Fo AT w31 wAr f af
fash exfrr car s Far g, Ffsq
g qrareor oxfFa Ag AT | IF sAfE
F AT A AT F AF O 10 HAY
Iafera F T gark faa wf o 9%
oF 91 IF A F qAT A AT A
IR IGRT ATA JIMAT | FJT AR 9A
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[zr0 wr€ #grET] & ot fufegfeze aea & 9773/
¥ ®eAIR FAMR AL, ATEl FoF TAA | UF FeE F AAY A1 o4veq A7F ) #v
T, AT ZIX ATEER Aty WY L, | FEI ¥ 3@ T F w1 Jra Ay

. g wa &% f67 91d 7w g W

sfmeft Ty wgdr (wew 93) ‘ FU FA FIAT LRI AT A5 T&%A vy
fas deft wftfew adr @2 a4 fr /| g qraw At ? FAT TqT et F
78 ATSTAT FW | FAT T A STEAr @ qORT &Y
o Wi wEE: wT  TAE T ’ diRar #1 ggiog FE@ A gF W0

|
|
|
|

¥ woqi T Ay 3% fAg warare | N &7 Fr St 5 gW g@Ar eI
qa1 & a8 B 0F a9 Fv9e ¥ sax | WRC X Iy faq & @ e
§ 9 gmg &1 @ N | g Ay Q1 | T AT 9 Wd A A7 oviaw
@ TFT A, IET gAg Y gArg | 7 FATFT AT FIgAT & AN ATE
2 ;,Lqﬁ gy, Afwa gax fom T | T A AAFEA A/, fora ga7 afew
¥ fasrw o1 ATSFAT ¥ AYAT T | AT AT FF F@T geAT g2
garar & e faad &9 ¥ gAnr IqF AE T qem IFTA W oerrar fa
fog 7Et WX gEX oa7F &9 wav el | ¥R AAAEUT F OWET N, P AT §
ziv &, 4 guwar g fx ag frag ga | w18 aww Ar feqr adr &, AfsT ar
g W ¥ FrEAwAr ogw & ard | gl # wEar fawar §; 9w 974G
uF FAF a9 FL ST QAT 9F g9 | RAAT G §, 99 A AR gredl
ST ATAY GHIT T 7RI & fF a19. .. | §F FHAr W g6 ) a8 w3y
¥ET 21 WT F FAN I AQ Frav
st wwaR A @w (e g3w) | &) AL UF A &G G, TG F oI
fafreeT & wew fwar W0 R WER & Fgar faaar g #4749
FHIT AT 97 7E7 7 FAT 0T qATAT
| @y war Ay ? Far ¥@a W 7w ara Ry
go W AEER : WEAY  qf qd ? R oA § aF 3ah P
fafrezr & F@E I F 94T | gqr woer Frar wwr ? o w0 w1 A
faarst & 9% FT SIAEA T FT | @gar & sq g4 AT AR QAU FGE
arg § OF FEAWA  FAT F WX | grg qm ¥ AT Y FH T AT
ardt ® wifas §FR AT FF WWAT | qfg 3w 97 97 AF Ay # A9
fF SAF FSHA T O T2 TG TF | o F ardt |
qrody @ & anaar § fF 3 a3 Wi
s owy gfar & wEE 1 o faerrw
YT ATSFAT K1 TIAT FIA ITAT &1 I Aged, 99 9§ FEr arar g fw
e ¥ Siearga faaar § o g AT | a'e g, FEAE g FwAr FTW &
geF ¥ I ArETET F1 QR Fr | feegsh w3 &, @1« I av0 AHE
FE gaeT A g|r ) zaar @Y A€y, | B oY g+ agr w29 fF g gw
agr a% Fgl @At g fr oAfa@r F | aw v gdhva o wga feard A
g9 R ‘afgafazg S are g, ww | AW T OAET strar § av ¥ & A
fear® @y 0 4 fga worrar & f5 | FF T0F 97 F NG EAT0 gF A
- qF HAL 9T 12 ATE YT A qAIAY | 9wy NS A @A, Twq o9 A9
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dq T #Y T FLQ § AV I A
BT AITRI UG FE wHA § 5 I
T T AOF ¥ A, TH AT AT
A, IT A g aarzd 9|
ff afa wref 9 S| T a3 |
zg gfsz & 9 Fo gaE 1 9% F3A0
qMEAT § I 98 6 F (% FTAT A1gAT
g f& g7 gamE F1 A gy are Adr
Fg W g GAME gH wgw < 3@
TF g, AT FHAT FogEa W
¥ A% g1 o Y 4 gae fad ™
ga wer aar % foF &, wmd g@e
T ¥SD AMAT 9T &, &9 IF 9T AR
F30, faare 3T 1 T &F TN T
Frafswar 99 @y g " Al aF Fdqdr
3 afer sifedy ard &3 & fox
o faaz & W I TG A FAF
gifsag sy @ & fog ar s ararg
I &, WEAA AW § A UF {IA HT AT
3y gy mAf Star & fE ¥ gaAy
qgq zard T wer fawre foar 4|
I FT 9T FT fAqr 1 FA41 78 ALAR
F Ay ZET AT w7 fgrar g ?
¥ A (AT, GETTRY AT WA1E AT
gRIT I | TF gATd &7 for% FIar g |
gav Fgr i & aredi 3@ 3w 7 99 @y
2, T gIA T JQ FT @V g AT A
FY W &, 397 fag sradt & Arg AT
e fAFadr §, 3TF FAT FrE g
L AE AT | IAF FIT HIE a9
TET AGT | UF A1G, 9 1@, 15 19
20 9| g% A fagadt g, (F a8
Frar o fFas A a5 ey #7 W9
ST gget &) ar ger war fx famer
Arzd foady § IaF FAT Areq—<a9
qA T AT FEAE 7 gH FArA0agw

fe 9 am ¥ e Ffag gt
g g wEar | g1 sdfes ¥ A3
dam afy any ! T aw ¥ gy
faewrag BT W &1 AT F FIU AW
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| arEt weaT g g fFET IEF FAR
sy igg W W OgA WA £

afsa ster watar arfge, agr 7 @9
&Y ATAY &, JFT FAGSF FT FI F1A FIAT
Ifg, agT TLFIT qFA A IA @
JraEr 31

AT, FEg AFIT T fawey
& garaq &t K7 IE AT FO F1ogHwE
oifsg, wT aww F geary  FHfwg,
A ST TEATT IR @ ITFT A Isog
FLAT FABAT g 1| 9FW g1 fF =gr
St 7S-3¢ @ EfTEFH‘ g, ‘BITT-FITT
qT WX TR e &, AN @
Tra arEt 9T /@l w9d A9 & fagre
q A% & fFyar @ 93 § o & A
WAL AU T A7 @A AT T G F3
FFT & al IT T AIT 10 qTHT 4T
15 q%d  FT  FIEE, IO FAT
JFAE & 7 AT HT TV Ty A7 qwF ?
afea gardl YT N 9 gArT  queR
ATART AT FE F T4 Aar) 3@ avg
& i faqrady word f qrdt §, 95 g
gerra faar war | fya w=ray & qrfzgy &
agr FeA-qaifumrft Wt orfus
g & T wradw FR¥wasg ¥ sy
yAF gy« fauswrw @ ag
g (€T wF 7 35 AR\ A A
AT gy /) ar c o qrfzar & a1 faEmm
wer o 9T §, 37 9% FX sy A
AT AT qHAT, § AZT FT7 |

qEIRT, FATL A F 2T AT AT
qgq WY I g7 KT i g, fomay
Fa1 WY guy wenrfa wfaaa & #vdn
AT oy i e go faw sgrare A
¥ ot 97 fw & srrag frar fv o 3w &
yFT ST AAE F, AT FEOE ATIAR
§ a8 uF I qequfaw wAifedt (qea-
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[sro wrg mEriT]

FIT qeg) A TE §, UF qHr 94
g7 w1 g, foad grr aga FAS g
¢, fagd FaT 300 T 400 wfawa
F1 fifqam 1 T fasr e &
ATZEY 3 & IF FAA TFARE ATIHA
¥ IR @ AR g, TR 1 FO
A8t Far faw sod T F FR A
FTr EAT & | TFNE qrgaq faar ok
200 a1 300 XfATT A6 4T IHHT AT
fagr | gww 5 AT F70 fH O TENE
qrzq AT AHE AZ¥ F AG ST BF
%, 97 FF ATHEIT A A, GFAAFT & foq
aFQ @ar 3 fag & forar g
7z FF fRFAr 0 7 AT W FHE
T § 1,300 97 1,400 FUT ®IT FT
arara frar ST & @ S99 & afz arg
atarg ®1 faww € S f sraxaw
N FT & I gET 1T & A8 FAOF
700 FAT TIT FT 997 & | AT IqH
araa 200 Sfaaa &1 Aifaxr f @
& & 700 FUT F Tq IR 9T 1,400
FUT TIT FT AGT § FTATT § | AT AT
g TFE Nifggn #1 Ag-dig gFaET
FT GFT & A1 FT, a1 foay oft a0 & R
ATAIA AT FIRT TIT QT JUAH FL
fag wide wrgq 9T 77 aesfas sOr-
F Y fawar & Afws 3o g9y
AW §, TS BACH §, F3 CH AW §
foamar Sevaw faar gor & R sad
& HATET FAQ E, A AT IAD FAT
qTT FYHFIT F @I * faq g3 ufy
T FT T qY aveqT ¥ F wwaqr g 5
7 faw 7z 33g am F1 oO®E @
qgiY, afew T W Fgw FFY F N
g faad garr gare fog w@r g 3 oW
gEd W1 gHq |

MR, G W M AT G A A
qBaT 1T § fF ¥ W@ 7 999 w1
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¥ ®1E 997 FT F T ATATA TGTT
1 fifme A ? ¥ A guAar & g\
Fia & fag fed 1 gaa A 31 TR A
= § i ¥wa ¥ ez fagar fqar fese
JTAT & FILT T[T AT §, e 5 fa-
qF ¥ FRO foaar arer gar g, 97
St gafdy gt & S S wseraIw giar
Z AR W HIT UFT F FfWT F/
T q T SFT FY AMA &7 G5 AL
72 T 1 T awg ¥ agr s faaws
gar g, @i g F i FTIq ¥
#T @y £ o e &2 o g2 wa faar
afea U@ F swaT AIF TIAT g oS1ar

g |

WT AT aed frr Ay £ W &
FAFT I TG &, AfFT 1 faawed g,
TG g, § JIT AW &1 F &I & qrey
faq ¥z, 5% wE-AE F&, AR faww
F I E A8 QI FAL IATAT AT T,
A F QAT FT B, A AqAZ 3T 4G
FU F) F1E T&WT A8 @i 1 A wgEy,
HTT XA ATAT FTT AAAT FT @7 IH,
gaT 9T AfEAr & FI¥ FT 994 F TF,
o glaarg ¥ @+, ar afgs Fragwar
3 Few AT glagrei oo fagay
IAFT FATE FZ 9T Ia9T & FT T317 FY
JATT FT KU FT JA IS A Fr
STELT F9 & IS | I 9T TF HIW
FATT AT AZAT § ] H U1 7@
gT 9THT F TN 9T |

T OF LT I F AT 7Y AT
1A% FFE AT @1 A7 faeeht ¥ av &
gt a1 1\ faq udt § F S57 90 7qN
g 1 erafam w1 @ 1 9w srsfAw
FT F A19 A1¢, 7gr I feqddza 3
Fefer 3 Fr 1 car qar g 5 ow
e st o1 7 | 97¥ q qF qears
& &1z &1 Sifarar #1 a€ a8 F7 W
f g, arT @ & 19 | 99 9 agt
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qgar 9 IF ¥ 20 fgAz g | IFH
F7 faar ag @7 gFwRe @ g TAT
d% q@1 frad aw qg, A FT AT A
at T qAd | G HaT AFT FATC B
FACAT, IAT BT 37 17 & 7 AT 9O
7zr (67 9 Zig® ¥ A0 % AT ©
a1 @i frF AT &, qE AR Aq T IS €
a8 T2 T, qTOAr FA4T Arfgw ? AR
FgT, UZ AT FT qATd Gfww &l
FET AT, q9 Y 9 % FT FAA § |
AT FET 9FFA ¥ 20 fgAz € 1 @ A
FZT AT ATT FAIFC a1 5 F7 ATFRC
#5 w31 I a1 §9 frage, K2 T AAA
g€ ? FET AW, ATq T HHATE, ST g
g, MW ¥ gkAT g1 3T 9 €A FaA
fev o @eq g AT 48 FEA FT AIAG
FTE ? 19 92 qF AT { AT AT FA
TET, SH Tegi aarar f agr a7 S Fg
FJM IqF (9 FIE ST AL, A
fasear grrr ga% faw F1€ a9t 98
qz5 g qrET F OF AT A F qr3qT
&2 F7d 7 Srefa 1T TAd 4 | |
§ AHAT AT ART E, TA AATTT | SR
FTTr &1 3% grA ¥ 7 faar o =9
Iq, ¥ 9 AT qrAT g @ E 1 qEr
aifear § sgr wrgde wFgFEE 48 FW
FAF A, FO W AGSE F, AT oIF Ted
(v ¥ FAFC TR T (A0 QAT ALy
&F i+ ooy wifedt Fr oA war g
ST Tigfan FiT 93 FT 37 w8, FA0F 98
9@ gT Fadr oF | i, Gt @i ar
o Fd TiglaT T & @I, @0 ar
& 7E | 3K [T § TH qIE FH AT
=17 T fE € F1 gy o JT ITT S
I F1 gAY § g JC, qvOfET
T FU F IO GEE g 7w e2gAr
& fehgire & g F7 oqaTaT F T\ATHT
. WIT AT AT AT AT JBANRT T
#1330 F Y Arfwe AT &, 39¥ T9-

T qF F AT AT G TRAT §1 =W
6—15R. 8 /71
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THRITH AT F AT &7 F1$ FTE€LT AT
M |
*

zafau  wgiEy, U Sy faqaq
g % 3 @7 ¥ 99qr & qwy 98
T&r @ 5 #3 AqqE o faay frd
TG TT §, TAAT F IAT IAF 4 ALY
@ fF I 9T FT4 F7 377 gueq fra
& W3 & Fd awar s gaaAr €
agia &1 #T giygr 9v g1 @ |d F
G FT AFT AT FIE JAA AT 8 7
J @9 FB AT gar | & w@raifaw
€T § 9T [AT TF AT qrA IS
F GRT AT F AT ¥ UF A,
uF Wy, us fAumr & AE
dar grar &)1 TefaT q gamar g, Aoy
|IT T AIT AEAT BN & FILO SATTRT
fos 9w & 7 g, afFa amo v e
T AT A g, fFEr quw & A
9T @AM T AT ATTHI ATHT AT
fo ST a1q o7 AT WE IEY T 4N
gZ0, T 3W F AL GATTAT ATCAT
THFT ANAT a4 gEr fw AT wrgdy
aix fogmr e fogw-foge wmae
San #18 wifaarT o femma ad @
STQAY | 3T W1 F WA AT T FILN
¥ F 3@ wmnEw 7 faw F@n g
A qET ¥ A9g Far g fFogam
fARawiET &1 TEAE THIT FT

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE/ fas
I ¥ Iqaat (SHRIMATI SUSHILA
ROHATGI) : Sir, T beg to move:

““That the Bill to provide for the levy
of a tax on railway fares, as passed
by the Lok Sabha, be taken 1nto
consideration.”’

Hon. Members are aware that after
discussing the matfer with the Governos3
and Chief M- nisters of States at a
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[Shrimati Sushila Rohatgi]

meeting held in New Delhi on 12th |
October 1971, certain steps were taken
to raise additiongl resources to meet
the expenditure for relief of Bangla
Desh refugees. One such step was the
promulgation of the Railway Passenger
Fares Ordinance, which provided for the
levyofatax of 5 per centof therailway
fares paid by passengers for journeys
commencing on or after 15th Novem-
ber, 1971. The tax is being collected
by railway authorities as an addition
to the railway fare. This levy does
not applyjeitherto fares less than Re.l
or to season tickets for which the corres-
ponding single Journey fare isless than
Re. 1. The former exemption keeps
out of the tax a majority of the I1II
Class  passengers travelling short
distances. The latter exemption in respect
of season tickets takes outside the
putview of this tax many commu-
ters, travelling on season tickets.
The tax is thus generally likely to
impinge on passengers travelling longer
distances or by higher classes.

Under Article 269(1) of the constitu-
tion, this tax,though levied and collect-
ed by the 'Central Government, has
to be assigned to the States under clause
(2) of that Article. The Constitution
provides that the ‘‘not proceeds’® shall
be distributed amongst the States in
accordance with such principles of dis-
tribution as may be formulated by
Parliament bylaw. Asthe States are to
re-transfer the share of their proceeds
to the Centre for a specific purpose,
namely, relief of Bangla Desh refugees,
clause 6 of the Bill enacts a simple
mechanism for distribution of the net
proceeds of the tax on the principle,
thatthe share of a State insuch proceeds
would bear the same proportion as the
total sale of railway tickets in such State
bearstothe allIndia totalofthe proceeds.

"‘"’_Sir, it became necessary to impose
this levy through the above ordinance
for the following reasons :—

(a) Parliament was not in session.

(b) Action had to be taken im-
mediately to raise maximum resources,
as delays would have impeded our
efforts in this direction.

(c) Steps were required to be taken
to collect the tax where advance
reservation for journeys commencing
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on or after
were made.

15th November, 1971,

(d) Other preparatory -steps, were
also necessary (i) to keep the collec-
tion machinery in readiness and
(ii) to avoid inconvenience to the
travelling public.

(e¢) For the above reasons, the datc
of effect had also to be kept as 15th
November, 1971.

The present Bill, which has been
passed by Lok Sabha, seeks to replace
this Ordinance.

Sir, the abgve tax has been imposed
foravery laudable purpose. I, therefore,
commend the Bill and request the
House to umanimously accept it.

The questions were proposed.

st dmwm g (fEr)

gwrafy Y, T 9T9F I T TIH T
AT ¥ [T FT T ATHITT  HEAT
qigar § e sgi qF d3w AT @A,
T § wurar fFOET @i & waa
g, N 9T SAIIT I RO 2ag arc.rrar
#1 qmE & AR B dvel wr A
TAAIS A9 5 TF AT A FIT g

“NFT AT BT H, wAg T A,
T T H Seq &, TS FgF 47

A T gT g TX TFT Ft AT-
MR & AT ag W7 A1 F;H A I
FET AT B AT 9T A FIAT 2|W
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WTEET & q19 T4 fagr 3w @ #i7
JreTa farar T | AT ST 3 gwy
AT HIFM AL 07 17 9, [WfEa 2w
AR qF AT 99 & 397 77T F fgwraa
% faq qa axg #r Iy v fEe
R @mr faarn, fedt & =iy &), Gedd
q dar fear s w1 qfFr wv @
WY aF AT o7 § w7 qow H)

T A& faw geaw Fgafdrar)
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37 @eel & T A F AT €. qATA
FAT E |

MR. DEPUTY CHAIRMAN : Mr,

Balachandra Menon.
SHRT BALACHANDRA MENON
(Kerala) : Sir, 1amsorry I have now

to express my views on this and say
that thts taxation was uncalled for.
As Rabindra Nath Tagore has said,
“It 1s a royal joketo beg of a beggar’’.
And thatis what you are doing. Here
are people who are groaning under the
burden of taxation, both the State and
the Centre. The ordinary man bears
the entire burden. It s the tnird-class
passenger from whom you are getting
the maximum. He cannot bear that
He has been burdened to such an extent.
And you want himto bear this burden
also. And whatisit that youare getting ?
Only Rs. 7 crores for the refugees
That 1s what you will get. Ifthe ruling
party had appealed to other political
parties to go along with them, go to ou?
people and ccol'ect this money, that could
bz donc. Then we should have been n
favour of 1t Thrs burden could have
been avorded But you never did that.
Every time this has happened and
every time we have opposed. But
[ am so sorry that even now to oppose
1t will look also rid.culous. That 1s
the real trouble with us, because
Wwe are as anxious as our other friends are
that those who have come from
Bangla Dzsh should be properly looked
after. We are¢ as anxious as any-
body else. 1 am sorry wnen you think
of war only then youthink of afriend.
Th> ordinary man is alieady finding
1t dafficult to bear the burden, and here
you arc pu‘ting more burden on the
camel’s back.

We know this problem is before us.
We know that the outside countries are
not helping us. We know that our
appeal for help for the Bangla Desh
1efugees 1s not finding an echo in the
heart of the world public.

We know that. But it is ume for
you. So many steps could have been
taken by you to 1eorganise the entire
economy on a new keel, on a war footing.
Have you dared to do 1t? No. Black-
marketing was continuing as befoie The
cost of Living was continuing as  betore.
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The State sector industries must go on
running at a loss. The huge bureaucratic
burden.must remain as it was before
There 1S no sense of a war economy.
Tnere is no sense of any patriotism to
set the whole thing 1n order. This 15 a
farlure and tnis failure is going to cost
us much. I am over-anxwous. Even at
this time I will appeal to you to under-
stand the havoc you were doing if you
hit this one beast of burden the poor
pc¢asant and the worker, on whom the
entire edifice 1s built. The entire bur-
den 15 on him. This huge thing 1s kept
on hum.

SHRI SHEEL BHADRA
(Bihar) : For Whom ?

YAJEE

SHRI BALACHANDRA MENON
1 am telling you for whom. It 1s only
to benefit tnhe monopolist. For whom ?
It 1S only to benciit the big landlord.
It 1s he who has bled this country white.
It 1s for him that you have all these days
worked. And yet, even 1n the face this
crists you dare not raise your hand against

them. I am only sorry for that. What
ts 1t that you have done ? How many
blackmarketeers go about ? How many

monopolists go about ? Have you ever
dared to do anything against them ?
And now, at this time when everyone
must be vigilant, when this rear has to
be kept properly, those people who have
been responsible for disrupting the eco-
nomy, they continue to do that. And
no steps against them. [ would request
Mr. Yajee and otheis, if they were really
putting up tae fight, to fight some small
thing—because you can do only that
much—to at least raise their v01ce‘of
protest against the present condttion
wheie you allow tne hoarded money to
continue to distupt the economy Now,
what about taxation ? What about the
mcome-tax arrears ? You cannot 1m-
mediately collect the income-tax arrears.
But that 1s because you have continued
to be negligent. Any time any of these
Asiatic countries will have to face such
a situation  They must always remember
that evtl-doers are out to do this sort
of thing. And you should have been
careful. You never cared to collect the
money. When you could have collected 1t
you did not do that. Why didn’t you at
least call the opposition parties together
and ask them what are the new methods
by which we can get at roney which will
help the Bangla Desh refugees to cafry
on this war—an elementary thing—wity
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out resorting to these ordinances ? We '

were meeting on the 15th of November
and you coula have come to Parliament
for advice on that day. You could have
at least waited till that day. But no.
This is arrogance and notning else. It
is political arrogance by a majority party
whichled you to ruin previously, and which
may again lead you to ruin if you conti-
nue at this rate—not that I want you to
go to ruin. I will be very very sorry if
such a thing happened and 1 do not
want such a thing to happen. 1 want
you to go for a rethinking, to respect
the opposition. Everyone here is as
much anxious as you. Any party, Right,
Left, whatever you call them, on this
question we are together. But you did
not dare consuit us. You did not want
us. You did not require a helping hanau
when everybody is prepareu to give you
a helping hand. You think that you can
carry on. Ana this is the arrogance
which cost you much, which will again
cost you.

Now, Sir, we know how the Railways
function. Ticketless travel continues as
before. Huge bureaucrats there are who
defy our Railway Minister. The Railway
Board Chairman and others, even every
minor officer thinks that he is a big man.
He says that the Railway Minister is a
temporary employee; ‘I am permanent.”’
Can you believe that ? And this is the
sor't of thing that you have got down below.
Everyone is arrogant. How many ?
What an amount of waste also ? 1
would rather say that in this case very
strict action should be taken against
people who refuse to pay the fare because
this is a war period, this is a very critical
period. Take drastic actipn not only
against officers who go wrong but also
against our own people who refuse to pay
the proper fare for the journey which

they perform. At least that cannot be

there. For a job that you do. you must
get the cnst.  Even that i5 not there :
why talk about socialism ? I do not
want that. Let at {cast the market philo-
sophy guide you : That also is not there.

Why should T pay for the discomfortS
that I am having ? That is it. In the
railways, any pie that I pay is for a dis-
comfort and nct for a comfort. This is
what is happening. 1 would, therefore,
say that this joke that you are playing
cn the people, collecting five or six crores
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of rupees saying that a big thing is being
done is only an eye wash ana nothing
more than that. You should have the
courage to impose greater taxation on
people who can afford to pay. Here
is a position where you should come out
and say “‘Yes, we have decided to tax
all Government officers who get Rs.
1,500, They should be asked to pay
1/10th of their salary for the Bengal
Refugee Relief Fund. You bring a le-
gislation to that effect—that anybody
who earns Rs. 2,000 should pay ten per
cent of that for this. We, Members of
Parliament, shall start it; we shall do it.
Will you do it for those who get fat sala-
ries much more than any of these Members
of Parliament? We are getting as much
as clerk—if not in the railways, at least
in the banks.

SHRI LOKANATH MISRA (Orissa):
Junior clerks.

SHRI BALACHANDRA MENON *
That is our salary. We are prepared to
pay. But have you the courage to tax
these bureaucrats, these fellows who
get fal amounts ? I would, therefore
request that a new tax on those who get
Rs. 1,500 should immediately be resorted
for the Bangla Desh Refugee Relief
Fund and for fighting our war. Had you
brought an Ordinance to such an effect
then at every street-Corner and every
trade union meeting we would have said
““Here is a Government which dared to
tax a bigger man’’.

Why tax the poor man ? He will
carry the burden because, luckily for you
therailway passengersdo not get organised
If they got organised Mr. Hanuman-
thaiya would not have dared accept this
thing. The poor man in our country is not
organised and, therefore, any man can
ride on nim and you are riding on him.
Time is fast moving and he knows how
to throw off this burden. So, let this
Government be a good rider. Otherwise
the horse or even the donkey will know
how to kick it off. such a situation
should not come. I would therefore
request you to have a better understanding
of the economy of this country. The
poor have suffered too much; they cannot
have even two meals.

What is this one rupee on journey
up to 100 miles ? Tax those people who
travel first class and second class. Tax
25 per cent on those Who can pay; that
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will be of use. Tax them more. Tax
those who can afford and that 1s the
correct way of doing things. Therefore,
I would appeal—although I do not like
refusal of payment of the increased pas-
senger fare—do not collect this from the
poor. Thatisgwhat Iwould appeal to you.

DR. (MRS.) MANGLADEVI TAL-
WAR (Rajasthan) : Mr. Deputy Chair-
man, Sir, I rise to support this Bill. The
need for the Proclamation of the Ordinance
was, in my oplnion, a valid one although
1t was a very snort time before Parliament
was to be in session. We are passing
througn very difficult times. Our country
1s faced, as the Prime Minister has said,
with an indirect invasion of one crore of
people. To feed tnem and to give them
shelter 1s our humanttarian obligation
of not political or any other type. We
are not forced to do 1t, but we have to
do 1t because needy people, people who
are homeless, who are afraid of therr
lives, nave run to our country foi shelter
an.t food and crotes of rupees are being
spent. I agree with some Opposition
Members that a sum of Rs. 7 or 8 crores
which we are going to collect through
these extia fares i1s not a very large one
and Shri Batachandra Menon has very
kindly offered to collect this sum by his
own efforts rather than the efforts of this
Government. Sir, this 1s a question of
running a Government. It1snota question
of just one single item, butitisa ques-
tion of adding to something which 1s
required very urgently and, theiefore,
in my humble opinion, Shri1 Balachandia
Menon’s this kind of offer c¢dannot be
acceptea by tnis Government.

Then, Sir, Dr. Bhat Mahavir has men-
tioned that the money could be saved to
a greater extent by etradication of corru-
ption There can be no two op'mtons
on that. Corruption s there and the
Goveirnment 18 alive to 1t and they are
taking steps to eradicate 1t but 1t 1s a long-
term work You cannot eradicate cor-
ruption in a day or two or In a month
o1 so Thercfore, to save money by
preventing coiruptions should be there,
but 1t 1s a long-term process Also I
agree with hum that all the corrupt prac-
tices, under Railways, t.e. theft, pilfe-
rage and malpractices, should also be
eradicated, they should be removed.

He has also referred to black money.
B ack money 1s there. There are different
ways of collecting black money by people
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and the Government shjuld take steps
to bring 1t out fiom the hands of those
who have got 1t, but tnese are long-term

measures end they cannot immeaiately
produce results. The,ticketless traveiling
can certainly bring immediate resuit

and the Government have taken steps,
I know that and the ticketless travelling
has been reducea to an appreciable ex-
tent i1n recent months.

One hon. Member from the Opposition
has condemned the police force as such.
Sir, there might be 1nstances at different
times and different places where police
has done excessive things and they must be
found out, but the thing should be probed
into and the guilty must be punished.
But, Sir, the practice to condemn the
police force as such 1s a very dangerous
one. We are living nere in Delln and
even 1n other places the Leader of Oppo-
sition, like Mi* Jyot1 Basu feels that he
should have police protection. Police
force as such 1s a backbone of our law
and order and :f we condemn the police
force everytime something happens, some
nstance occurS, some excesses are done,
then I think 1t will demoralise the police
and they nugnt also think of taking
measures wherc no one would be safe,
where no one’s life would be safe, netthet
ours nor theiwrs. Therefore, 1 will re-
quest the hon. Members of the Oppo-
Sition not to indulge in this practice of
condemning the force which 1s protecting
our life, propeity and 1ts very existence.
The other pomnt I woula like to make
here 1s this. There 1s no doubt that
taxation 1s not a very pleasant thing and
the poor people have to suffer. These
are 1nduect taxes and everyonc has to
share the burden Everyone suffers but
exemption have been made up to Re.
1/- and 1n the case of season tickets and
tnis will give 1elief to a great many
people who travel short distances and do
their every day work There was this
suggestion that the people who are getting
salaries of Rs 1,500/- or Rs. 2,000/-
should be taxed more and others less.
I quite agree that the poor should be
burdened less but here in the case of
afive per cent 11se In 1allway fares
one could not make much distinction
between classes Therefore this point 1s
not relevant here. 1 think people who
can pay are doing it already. I thmnk it
being done although 1t may not be known
to eveybody. Members of Parhiament
are contributing, others must be contri-
buting, Ministers must be contributing,
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So those who can pay are doing 1t either
voluntarily or on request That way
this suggestion 1s being implemented.
Of course I quite agree with the principle
that people wno can pay should be asked
to pay more and people Who cannot should
not be aksed to bear more burden

A pointwasmadeby one of the Members
in the opposition tnat this measure 18
anti-soclalism or that we want to destroy
the poor and not poverty. 1 think 1t 18
not a correct statement. Nothing can
be farthest from the mind ot the Govern-
ment. One of the hon. Merbers from
there saird that there 1S no sense and no
patriotism in the people who levied these
taxes. This was sald in general terms.
To assess anybouy’s sense 1S a personal
matter and [ cannot say mucn about it
but the cnarge of lack of patriotism |
must challenge. 1 think every Indian
especlally those wno are 1n power, oul
Prime Minister, her Cabinet colieagues,
our party, and I am sure members ol
many other parties, are not lacking in
patriotism. May be there are other
considerations because of wnich the
Government 1s obliged to come forward
with such measures of taxation which
throw burden on the people but surely
1t 18 not aue to lack of patriotism There
could not be gieater patriotism than in
I oul peopie, people wWho are 1n autho-
rity, wio have the good ol the common
man at heait 1n every action and in every
thought of theurs With jthese word
1 support this measure

3pM,

SHRI T V. ANANDAN (Tamul Nadu) :
Mr. Deputy Chairman, Sir, the culture
of Inuta from time nmmemorial 1s such
that wherever tnere 1s distress, T
has gonec to then assistance F.um the
days of the Ramayana anc Madahabharata
I quote Therefo.e, nobody 1a this coun-
try 1s against Bangla Desh and the relief
that the Government of Indta has under-
taken to grant them The relief that 1s
comung {rom the international communtty
1S not enough The Budget amount
which the Government of India has allot-
ted to the extent of Rs. 60 crores ts also
not enough Theiefoie, the Gove.nment
of India today under the Piime Minister-
ship of Mrs Indira Ganlht has come
forward with an Ordinance for taxation
I may puote he.e what that great Chitta-
ranjan Dassaid n 1905, viz., no taxation

[RAJYA SABHA]

Fares Bill, 1971 170

without representation. It i1s with that
progiamme, policy and slogan the people
of India fought the British Government
and got ria of tnem For the last 24
years the democratic form of Government
has functioned The main reason for the
Chinese hostility was that they found
that India was growing under a aemocratic
system of Government. The world also
daid notglike the way 1n which the Gov-
ernment of India under the greart leader-
ship of Jawaharlal Nehru and the Congress
party 1n power was growing They
did not want us to grow so rapidly That
opened the eyes of our neighbour, viz.,
China, which has a different 1declogy
and whicn has a different form of Govern-
ment They thought that if India giew
and succeeded 1n democracy, 1t would
be rumous to their 1deology of dictator-
ship Therefore there was hostility and
our people faced 1t successfully. Today
the same democracy 1s being pulled to
pleces I say 1t 1s an affront to demo-
cracy by the daughter of tne greatest
democrat Jawaharlal Nenra, who proved
to the world that he was a demociat
Here, his dau_ ter,who nhas come to
power, 1s shattering dem¢ racy by pro-
mulgating Ordmances It 1s a great
shame for the people and o1 ~ H-ve
we have functioned very weil unaer a
democracy What harm would thete be
if she had waited for a fortnight? Parhia-
rent was to meet on the 15th November.
Nothingwoula have happened  She could
have spent wnat she 1s spending now.
She has solid support ana she would get
the support ot the people and Parliament.
The only objection that 1 ratse 15 to the
way tn which the Oidinance has been
promuylgated and the Bill 1s before us to
replace the Ordinance 1ssued by tne Pie-
sident 1 am not going to blame the
Prime Minister It 1s ner advisers Pio-
per advice was not given to the Piime
Mmster Had proper advice been gtven.
I think there would have been no Ordinan-
ce 1ssued However, the Ordinance 1s
here  When rightly demanded by tne
working-class that the President should
1ssu¢ an Ordmance tor the grant of
dearness allowance or bonus or for
any welfare measure, the Government
of India do not come forward, but heie
for a paltry sum of Rs 70 crores, there
18 an Ordinance Was not a sum of
Rs 100 crores willingly donated when
Jawaharlal Nehru was alive and our
late Lal Bahadur Shastri was alive ?
D:d not the people of Indra come for-
ward with bangles and golden ornaments,
with everything that they had® Did
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they not donate everything when an
appeal wasissued.  Why was not advice
tendered to the Prime Minister to 1ssue
an appeal to the people of India to rise
to the occasion to support Bangla Desh?
We are not against Bangla Desh But
It 1S an unexpected one. On the 18th
March, Mrs Gandhi was sworn as Prime
Minster On the 25th March, 1t had
fallen on our heads, 1t came as a bolt
from the blue The Country 1s at a stand-
still Al our efforts are not progressing.
How can poverty be elimmated when the
country today is facing the problem of
Bangia Desh We have to support
by any means Bangla Desh and the Gov-
ernment of India  But let them takz a
lesson that this 1s not the way although
they may be assured of support from the
people That support can never be
extended 1f there 1s gowmg to be another
committal like this. Therefore, T say
that the Governmant of the day has
fatled 1n not 1S3aing any ordinance agaimnst
the exploiters of the country, for the
Control of prices There was a demand
from so many parties for the control
of prices but the Government did not
come forward with any ordinance. That
was the right time to Jo it and the people
woulv  have been satisfia4 Tn~reased
dearness allowance yoa wiil have to nay
to th: employees It 1t 15 not to ay,
you have to pay next week, and you are
gomng to ald some mo e by sranting ad-
dittonal dearness allowance anl aga'n
the cost of Iving 1s gomngto go up It
1S a viclous ctrcle waich 1s not going to
be confrolled Unless an ot dinance s
1ssued, how would you Sstop 1t But
heie 15 a1 o aman.e for ths taxation of
the people and thit too on thir' class
passengers wno are using the trains In
a majority, those poor people are going
to be taxed Both Houses of Parltament
dtd not concur with M. Han imanthatya
to increase the fieight and faie  Njbody
conceded his request because that was
the condition cf the people of the countrv
So, wien the Ratiways were running at
a loss anl when to put a stop to it and
provude more fund, 1f Parliament ot . not
agree to enhance the ra e of treight and
fare, in waat way th.odagn this o dinance
we are go'ng to them to the extent of
five per cent The poor pzople are
golng to be affected, as has be:n pointed
out by my p elecessor Tals 1s not the
way of running th: G_ve nmant Tae
economy of t 12 couniry 15 tn the o' {rums
today Taere 1s no cnd to the policy
adopted by th: Government When 1t
was the anp op rate time actlon should
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have been taken, but the Government
fatled to take 1t But in a Wrong way,
the Government comes forward with such
proposals thinking that 1t has got the
massive suppott of Parhament.

Then, Sir, about the Railways there
are some points which the Raillway Minis-
ter has also to observe He was late 1n
taking action, somewhere in June or July.
There was a press statement given by the
officers of the Railway Board He should
have taken drastic action then 1t self
But he did not Had he taken prompt
action, the picsent disturbance in the
Ratlway Board woul not have been there
From this taxation of five percent the
Railways expect to get more and therefoie
the raiiwaymen sho :id also be supported.
It 1s no use saying that the raliwaymen
are all right, that they ate working, well,
1t 1s with their ene gy and support that
everything on the Raiiways 1s betng done—
this 1s satd  But the i1atlwaymen are
not contented All the works that are
done 1n the ranways a e let to contractors,
and In course ol time the Ratiway Board
1S going to come and say that the surplus
staff on the Indian Railways will have to
be retienched. Without contentment how
can the rallwaymen run the Ratiways.
This caniid imp.ession Should be elumina-
ted fiom the minds of the {4 lakhs of
raliwaymen here who <o herolc service

Last month * had been on tour of the
bo-der arcas I have scen how our ratl-
waymsn ate ‘unction'ng there Stations
are coy  ted o> hories for the refugees
W1y have coms in thoasands and occupied
the platforms and stattons The rai way
men ate doing a ve:y good work, but
they have to b* suppo ted How® Not
by telhing out atl the work that they have
been domng thiough outstde contiactors
thereby leadin® to their reticnchment
Lakhs of peopie are »till not confiimed
About the Southern Raiiway I have re-
cetved a letter day befoie yesterday that
hun lereds of people are being seive. with
notice of termtnation of thelr seivice
although they have put 'n more than
5-6 years of service It 1s all because
the Ratlway Ministry and the Planning
Commussion hive curtatied the aliotment
made to the Rulway Mintster I take
this opportunity te mmpiess upon the
Ratway Minister and also the other
Muntsters prescnt here to see that whate ver
amount was cuitaled should be restored
back to the Ra'iways so that the Ratlwayg
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[ShriT. V. Anandan,]

Will work normally and the Finance
Minister who is now presenting tnis Bill
can give more from this taxation.

Finally, Sir, I will have to mention that
the Government of India which is now
under the leadership of the Prime
Minister should evolve a policy to
qllmlngte the poverty and unemployment
In this country. There should be no
retrenchment. There should be no abo-
lition of factories and firms. Unless
the Government of India comes forward
with an ordinance that there should be
no factory closed, the owners of the fa-
Ctories after having got everything from
the factories, will close down the factories
throwing their men into unemployment.
HoW can the Prime Minister of India
solvethe unemployment when the emplo-
.yed people are thrown out of employment
and swell the rank and file of the unem-
ployed people? Therefore, the Ordinance,
if rightly 1ssued to improve the
working class conditions and the welfare
measures of the people of India, should
be given top priority over the other Or-
dinances. Therefore, I appeal once again
to the members of the Cabinet that they
should tender such advice to the Prime
Minister to see that the country is always
In support of the good measures and I
am sure the people will never fail to sup-
port the Government of the day. Thank
You very much.

SHRI LOKANATH MISRA : Mr. De-
puty Chairman, Sir, [ participate in this
debate not because of any other reason
but emphatically [ register my protest
agalnst the undemocratic way in which
this Government has promulgated or-
dinances, particularly this Ordinance along
with 12 others.

SHRIMATI SUSHILA ROHATGI :
How do you say it is undemocratic ?

SHRI LOKANATH MISRA : When
the expected help for the Bangla-Desh
refugees did not com: frgm the interna-

[RAJYA SABHA]

|
|

tional community, it was natural that the '

Government of ITndia Would depend upon
internal resources and would try to raise
Internal resoruces as far as possible.
I have no quarrel on that matter.

SHRUARTUN ARORA (Uttar Pra
desh) : So this was also possible.

|
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SHRI SHEEL BHADRA YAJEE -
What is the quarrel now ?

SHRI LOKANATH MISRA : If you
talk for me kindly do it. [ will sit down.
I think all the Opposition parties in India
and more So my party Would have heiped
the Government in order to find resources
much more than what they expect to get
through this Bill. But the way it was

done was extremely unfair. extremely

undemocratic. The authorities perhaps
thought that there was no Opposition
party in existence in the country. And
they did it on their own. They could
have consulted the Opposition parties
on a matter like this which they say is
a matter of national emergency. They
could have taken the Opposition parties
into confidence even if they wanted to
promulgate an Ordinance. There was
nothing wrong. On many other occasions
the Prime Minister sends telegrams to
different parts of the countfy so that
the leaders of the Opposition could
come and assemble together and
advise her on matters of great impor-
tance. Why did she forget on this parti-
cular occasionto take the advice of the
Opposition leacers in the country? That
is where the shoe pinches. It pains usreally
to find that a party which professes that
they are democrats, that they believe in
democratic socialism,should go on flouting
the essence of democracy in this way.
Parliament was to meet on the 15th of
November. and the Ordinance came a
few days earlier. Many other hon.
Members have emphasised that point,
I do not want to repeat it. But it goes
to show how flagrantly the Government
wanted to violate the essence of demo-
cracy. Even if it was essential to prc-
mulgate the Ordinance just a few days
before Parliament was due to meet
the leaders representing the different
parties could have been summoned and
their counse! or advice taken or their
consent taken. The hon. Minister said
that the Prime Minister had discussed
the matter with the Governotrs. She
would take the plea that they had consul-
ted the Chiel Ministers of the different
States and thc Governors. But that
does not satisfy my point. The point is
the Chief Ministers of different States
even though they belong to different parties
or parties other than the ruling party at
the Centre, do notl represent the Op-
position in both Houses of Parliament.
There are other leaders called the Op-
position leaders. They arc the persons
who should be consulted on a matter
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like this. When the Prime Minister does |
not consult the Ghief Ministers on other |
occasions, why did she prefer this occa-
sion for consultation with the Chief
Mintsters, ignoring the Opposition,
leaders?

SHRI DEV DATT PURI (Haryana) :
For my clarification, can the hon. Member
give a single instance of Opposition Mem-~
bers having been consulted in matters
of taxation, one single instance anywhere
in the world.

SHRIDAHYABHAI V. PATEL (Guja
rat) : Can you give any instance of taxes
being raised by an Ordinance, single
instance in any democracy ?

SHRI DEV DATT PURI : That is
another matter.

[l DEC. 1971]

SHRI SHEEL BHADRA YAJEE
Even the ruling party members were not
consulted.

SHRI LOKANATH MISRA : I would
advice Mr. Puri, who is an eminent busi-
nessman, to remain in the Opposition
and be an Opposition leader in order to
know when the Prime Minister consults
Opposition leaders and when not.

SHRI SHEEL BHADRA YAJEE
Not on faxation matters.

SHRI LOKANATH MISRA : 1t is
for_ the Opposition lcaders to say that,
1;1 is not for the treasury benches to say
that.

SHRI DEV DATT PURI : The consul-
tation that takes place between the Prime
Minister and the Opposition leaders is
not 2 matter of secrecy. It is a public
matter. I want the hon. Member to give
a single instance in this country or else-
where Wwhere except in the case of a
coalition government, the Opposition
was consulted on a matter of taxation.

SHRI SHEEL. BHADRA YAJEE :
Nowhere, not even in Orissa.

SHRI LOKANATH MISRA : Sir
this occasion was not an occasion orly
for taxation. There was a national emer-
gency. The 3Bangla Desh refugee pro-
blem is a problem of every Indian. It '
isnot a problem of Mr. Puri alone or
Mr. Yajco alone. Everybody fecis that |
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we must find a way out, and every-
body is probably asanxious asthe Prime
Minister, if not more, that away out
should be found.

My leadei has just now indicated
that the Prime Minister has never con-
sulted Opposition leaders on matters of
taxation, never probably has any country
in the world, has any democratic coun-
try in the world, taxed the people
through the promulgation of an ordina-~
nce . . .

SHR1 DEV DATT PURI : That is

a different matter.

SHRI DAHYABHAI V. PATEL
That is the more important matter.

SHRI LOKANATH MISRA : Apart
from these interferences, some friends
on the other side wanted to . . .

SHRI DAHYABHAI V. PATEL : ...
display their loyalty . .

SHRI LOKANATH MISRA :
display their allegiance to their leader
and I sympathise with them.

The Bill assuch does not say how
long it is going to last when it becomes
an Act. We have been repeatedly
assured by the Prime Minister that the
refugee problem would be solved within
six months . . .

AN HON. MEMBER : Two months.

SHRI LOKANATH MISRA : Now
two months after ten months have passed.
Nobody including the Prime Minister
can assure when the refugee problem
is really going to come to anend. It
depends on so many contigencies. If
anybody is going to venture such a
forecast he or she, however eminent
he or she is, is bound to go Wrong or
as she has gone wrong on two other
occasions. Therefore, infuture sheshould
not venture to make such a commitment
to the nation that I am going to solve
it within two months or one month or
six months or five months. Let her
refrain from that. The country is with
her so far as Bangla Desh refugec pro-
blem is concerned. But exploiting senti-
ment too much- probably would not
be very fair also. Now every attempt
is being made to shilt the inefficiency,
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[Shr1 Lokanath Misra,]

the undemocratic wa
Y of working of the
r'lv:ﬁmg party, to the issye of BanE:lga (])Desh. i
e tISSue of Bangla Desh 1s not such a
question Which can take 1n all kinds of

tnefficiency, al| ki
, nds of deficiency or
latll‘i:;democra.tlc acts, There must ge a

Therefore, 1 Would suggest here-
aszt"]terlwhetever 1S done, the %)gpposmon
ould be taken into confidence A
tlu;xi]e-llmlt for the Bill should be put
to not know whether she can now put
a time-limit to the By after the Bill has
been passed 1p the other House

SHRI SHEEL BHADRA Y
YAJEE
Tl return of the refugees. F

nofPtI)RI LOKANATH MISRA : It can-
b © done because the other House 1s
¢ main House 5o far as taxation mea-
Zures are concerned. We have to en-
]torse 't and even If we do not endorse
» It becomes an Act within fifteen days.

Therefore, T do not know how far the

[RAJYA SABHA]

Deputy Finance Minister would be tn a
position to categorically assure us that

thlS 1S go!n to e
date g nd on such and such a

Unterruption by Shr, Sheel Bhadra Yajee)

Ewill be happy and I wist
1 You wer,
the Deputy Finance Minister so that ¢

(Interruption)

SHRI DAHYABHAI V. PATEL
What will be the fate of the country 1f he
were the Deputy Finance Mintster?

SHRI LOKANATH MISRA : The
other point that T wanted to emphastse 1s
—ofcourse 1t hasalready baen mentioned
by one or two of my previous Speakers—
the Government 15 lacking seriously m
1ts  manifestation of earnestness, of a
sense of urgency or of a sense of austerity.
Everything that was golng on pieviously
80¢s on now They have spoken about
austere motor cars, marriages, this and
that T will not repeat 1t again But
there has not been any spectacular, dis-
tinct, change in therr behaviour before
the cirsis and after the crists They
call themselves the leaders of the soclety
because anybody who 15 leading the

Country as Prime Minuster 18 Cefinitely the
leader of the Country. And she has fiftyt
wo followers But everybody s going
his own way. This moining I saw 1n
the newspapers two Ministers of State |
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a ¢ ciritrosing the Prime Minister, This
also goes on here .

AN HON. MEMBER : Is it a mattcr
of happiness.

SHRI LOKANATH MISRA - Not
happiness. It 18 a question of joint
responstbility. 1 want the government
to function as i1t should. Once the go-
vernment takes a certain action, unless
a Mmister resigns from his post, he has
no business to move about criticising
the government Then the question of
Joint rtesponsibility ceases As 1 was
saying tne Prime Minister along with 52
other Ministers in the Central Govern-
ment should set an example for exemplary
behaviour tn order to nspire the people
In this country. They should be in a
position to tell the people : ‘“We were
enjoying these perquisites We have done
away with them. We were enjoying
these benefits as Ministers. Now
we have done away with at lecast
50 per cent of them’. Shri1 Hanuman-
thatya should say : ““I used to travel in

saloon My officers used to travel m
saloons Now we have done away with
that’. Ti our leaders show such exermpl-

ary behaviour, then I think people would
be too anxious to co-operate with what-
ever 1s done for the Bangla Desh 1efugees.
If the Mmisters keep on musbehaving
without showing any sense of austerity

= SIPWE Fo @@ : i@ WX MG
I @9 giar 8 oF fafrez - g7 aix
w19 sreefrer & arg Fv7 § 1

SHRI LOKANATH MISRA : h.w
can you expect the peop'’c to do their
best? Now the poorest man 1s gomg to
be taxed by this increased ratlway fare.
The poorest man in the countiy 1s going
to be affected by this But he 1> not
grudgmg 1t for the present because he
thinks that he 1s do!ng it for a laudable
cause Our objection 18 that 1t has been
done In an undemocratic way For
the cause we have our sympathtes and
we want to contribute for that cause.
But thete 1s heart burn'ng because the
common man feels that Shri Hanuman-
thatya 1S enjoymg so much of benefits
and he does not want to part with a
single item  He feels : ‘I am bemng fur-
ther -taxed even though my earnmng 1S
not even one-tenth of Shri Hanuman-
thatya’s earnngs Including the per-
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quisites’. I would, therefore, request
the government to mantfest to the people
that they are Serious about this matter
and they are feeling as much asthe common
man feels. Then you can expect the com-
mon man also to sacrifice.

SHRI SASANKASEKHAR SANYAL
(West Bengal) : Mi. Deputy Chatrman,
the Bangla Desh 1ssue has turned out to
be a viable anaesthesta for encouraging
any rash surgical operation upon the
poor people of India Str. during the
last two budgets, there was no additional
taxation upon the third class passengers.
Probably the government has come to
repent and therefore under the speclous
plea of assistance to Bangla Desh people—
for which our tears have no end—you
are 1nflicting a burden upon 90 per cent
of the rauway travelling people Who
travel in third class. Of this 90 per cent. a
sizzable volume are datly passengers who
cover 60 to 100 mulesmup and down
journeys. Thetr familtes are below subsis-
tence level already. They will now be
axed with this tax which gives them a
Iittie bit of extra trouble.

The other thing 1S that in this country-
uncountable millions are unemployed pco-
ple. They move from place to place 1n
search of employment. 1 hope one of
my friends wiil come to thts subject while
speaking on the Increase in postal rates.
We are charging five palse more on 20
paise envelopes. In Bengal thcie are
mote than 30,000 educated unemployed
people and each of them makes an appii-
cation at least thrice every month So,
they wiul have to pay somstimes 5 paise
moie or 10 paise more depending upon
the volume of testimontals attached.
That 1s another matter. These people
wino travel from place to place in seaich
of employment will be compelled to pay
mole. And, Str, look at another aspect :
We have got ‘sharanartis’ from Bangla
Desh, the people from Bangla Desh,
wno are our honourable guests and we do
not grudge. But, in the borders where
peimanent citizens are living, under pres-
sure of constant shelling, they are shifting
inwards and they have to undertake rail-
way travels. They have to leave their
homes and they have to leave their profes-
stons and they have no camps to 2o to.
But our Government will not look after
them for the time being. The only way
that they will be looked after 1s to be called
upon to pay a little more. Sir, thts causes
irritation. After all. uniformity between
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\ one section and another 1s the best thing

a:;ml the least avordable thing. But these
People ‘Wlll curse themselves that they
are not ‘sharanartis’; they will curse them-
selves that they are Indian CltiZens on the
borders; and ‘tney will curse themselves
that they are being attacked from outside,

Then, Su, look at anotner a

This 5% on the First Class passstgfgcé}
and the 5% on the Third Class passen-
BCrS—is 1t the same thing ? Then
5% on the An-Conditioned Class passen-
gers. Is 1t the same thing ? Then Sir
wnat about the ticketless travéllers.a
Mr. Menon was referring to our salaries
and allowances and all these tnings
Sir, these Ministers, these MPs, the Pre-
sident and the Vice-President and the
top-ranking executives—they are all ticket-
less travellers, p. tvileged ticketless travei-
lers. The Btil provides for taxing those
who are holding season tickets and mileage
Coupons. Wcil, we do not hold either
the season tickets or the mileage coupons.
But we hold tne identity cards ! So
we talk about Bangla Desh and we are
scrapmg the flesh and drippmg the blood
of our brethien who have voted us to
power and position and we are taking
care of oursetves, the pi tvileged ticketless
travellers.

SHRI SHEEL BHADRA YAJEE
They are passing the Bill.

SHRI SASANKASEKHAR SANYAL:
Yes, they a'c passing the Bill and at
great cost. So, Sir, I would suggest
that we do not pay a single paisa oyt of
ou. pocket for this So, let there be
erher an ad hoc levy or substantial levy
onm wage basis.  After all, do to yourself
what ,ou Want to do to others.

SHRI MAHAVIR TYAGI (Uttar Pra-
desh) : What will my friend say 1f I point
out that there 1s a Bill to be moved to -
the effect that the so-called ticketless
travellerswili pay from their own pockets?

SHRI SASANKASEKHAR SANYAL:
Then, at least there 1s sometning and I
will be satisfied with anything. 1 am
a poor man and you cannot make me
pooler. They are people who think
of their property and prosperity. I am
not one of them, because I am one of the
absolute rank and file and you cannot
make me more economically unspund.
Now, Sir, m this background. ..



187 Railway Passenger

SHRI SHEEL BHADRA YAJEE
Bvery advocate is like you.

SHRI SASANKASEKHAR SANYAL:
But I have given up my practice.

Therefore, Sir, in the background of
these things . . . (Inferruptions). Sir,
Yajee and myself were the same
people at one time. Now, he has gone
up and I have gone down. We were one
when we were under the banner of
Netaji Subhas Chandra Bose and now
that the banner has changed, he has
also changed.

Now, Sir, in the background of these
things, there is also black money and ac-
cording to the official reports, Rs. 4,000
crores of black money is floating and we
have not tightened our machinery to
bring them out ! Sir, according to the
Auditor-General’s Report, unrealised ta-
xes are there which amount to Rs. 900
crores and there are also evaded taxes.
So, if these things arc touched, at least
by modest efforts, in the name of patrio-
tism, in the name of uniformity, in the
name of humanitarian considerations,
in the name of the milk in the mother’s
breast, well, Sir, these Rs. 70 crores
need not have been thrown as a burden
on the unfortunate poor people. Sir,
my friend, Shri Lokanath Misra, put
a very sound question : How long will
this go ? 1 can tell him from my experi-
ence of taxes that once imposed they are
never withdrawn. After the Bangla Desh
problem is over, if at all, when you will
cry for restoration of status quo ante,
these taxes will remain, and will increase
in the name of more spacious and wanton
phrases of gharibi hatao. So, instead
of hatao gharzbz you will say hatthao
Gharibi. .

(Interruptions)

MR. DEPUTY CHAIRMAN : Mr.
Kamalanathan.

*SHRI M. KAMALANATHAN (Ta-
mil Nadu) : Mr. Deputy Chairman,
I would like to express my thanks for
giving me an opportunity to speak on the
Resolution relating to Railway Passenger
Fares Ordinance 1971 (No. 17 of 1971)
promulgated by the President and the
Railway Passenger Fares Bill, 1971. All
the Members of the Opposition have stron-
gly condemned the Ordinance as it was

*Original speech in Tamil.

[RAJYA SABHA]
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promulgated when Parliament was not
in session. 1 fully endorse the views
expressed by them. It has been stated
by Government that during the recent
Governers’ and Chief-Ministers’> Con-
ference held in October, 1971 consent
to issue an Ordinance on taxes has been
taken from the States and those taxes
are for the benefit of the refugees from
Bangla Desh. But the problem is how
long tnese taxes will be imposed on the
people. As the Members who spoke
before me have stated that a tax once
imposed will never be with drawn. Every-
body agrees witn this view. In this
connection, I would request tne Prime
Minister to give a date by which the re-
fugees from Bangla Desh will be sent
back to their homes and also state the
steps which Government are taking in this
connection instead of stating as to how
long these taxes Would continue.

Everybody is aware that 909 of the
Railway passengers are poor people,
We should not have taxed those pcrsons
who travel ia the third class and they
constitute 909 of the Railway passengers.
We have been told that tney can collect
70 crores of rupees annually as a result
of these taxation proposals. But the
proposals do not contain on¢ type of tax.
They consist of four types of taxation.
After imposing these taxes, to collect
those taxes, Government are spending
a major portion of money out of the
amount collected from these taxes. I
feel tnat instead of this, it would have been
better on the part of the Government
to bring forward a Supplementary Budget.

As far as the Railways are concerned
everybody agrees that the Railways are
very badly managed. The hon’ble Minis-
ter of Railways Shri K. Hanumanthaiya
has stated, in reply to a question in the
Lok Sabha on 23-11-71 thatin six months
the income from the Railways will in-
crease by 7 crores of Rupees annually,
We are happy to hear this. But at the
same time it is stated that they have to
spend 24 crores of rupees more on ad-
ministration than the anticipated expen-
diture. They have now to make up the
deficit of 17 crores. In addition to this,
we have to pay these taxes also.

All are aware that the losses due to
thefts and pilferage in the Railways amount
to 17 crores of rupees annually. At the
same time, the amount of money given
by way of compensation by the Railways
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comes to 20 crores of rupees annually. |

- TIn addition to this money which is given
by way of compensation an amount of
37 crores of rupees is being spent annually '
on the staff and on administering the
machinery to prevent such thefts. The
Rail ay Administration snould be stream-
lined properiy and efforts should be made
to increase efficiency. ¢ If we can succeed
in reducing and preventing thefts in this
manner than we can save to the extent
of 70 crores of rupees without the levy
of this tax.

All Members have stated that the arrears
of Income-tax amount to 530 crores of
rupees. I want to ask the Government
as to why they are not taking vigorous
steps to collect these arrears. Taking
into account the present Bangla Desh
situation, the Government should issue
an emergency order to the officials to
collect these arrears vigorously and ex-
peditiously. In addition to this, with
regard to exports and imports, Govern-
ment have stated that there is over in-
voicing and under invoicing to the extent
of 400 crores of rupees. These Members
who spoke before me have stated that
there is black money to the extent of l
4000 crores of rupees in tne country.
At this juncture, Government should
give an incentive of 50% to holders of
black money so that we can get a collec-
tion of 2000 crores of rupees on this
account. \

Some Members have rightly stated
that Members of Parliament, Ministers,
President and Vice-President are all ticket-
less travellers. They are not affected
by these tax proposals. It is correct.
All the Political Leaders should make
a resolve not only in Parliament but in
Public meetings also that we should do
everything possible to help Bangla Desh
to make Bangla Desh an independent
State. But I want to ask : what is our
contribution? = We get an income of
Rs. 500 per month and a daily allowance
of Rs. 51. All Members belonging to
all Parties should resolve that as long
as the Bangla Desh issue is not solved
we should contribute 209, of our salary
per month. We should also give 207
of our daily allowance per day. Ac-
cording to my calculations if all Members
of Parliament contribute like  this
an amount of 30 lakhs of rupees can
be collected annually. This is a suggestion
from me and I request all leaders of Poli-
tical Parties to consider tnis seriously.
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There is horse racing in our country
On horse racing, the rich persons are
spending money lavishly. You can col-
lect that money by way of Entertainment
Tax, Cinemas, Dramas also from part
of entertainment. It will be jgstified
if you increase tax on big hotels at this
Juncture. Tnen take the case of the
Tirupathi Devasthanams which is in
Andhra Pradesh. You might have heard
about it. It has been said that an amount
of Rupees 10 lakhs is daily collected by
the Devastnanams. Even if it is situated
in a State and you cannot tax them, you
can direct the Andnra Pradesh Govern-
ment to levy a surcharge on the 10 lakhs
of rupees collected there. That amount

can be utilised for the benefit of the re-
fugees.

I request the Ministers and the Officials
to cut down travelling expenses. As
a result of this, lakhs of rupees may be
saved. We should do everything in our
power to save as much money as possible
for the benefit of the people of Bangla

Desh so that they can live happily and
freely.

I would like to conclude by stating that
as these tax proposals generally affect
the poor people, I oppose this Bill.

Thank you.

SHRIMATI SUSHILA ROHATGI :
Mr. Deputy Chairman, Sir, at the very
outset I would like to thank hon. Members
for the very valuable suggestions they have
made. I think many of the suggestions
are really good, and I can assure them
that the Government will take due note
of them and give them the attention that
they really deserve. But with your per-
mission, Sir, I may be permitted to say
that in the case of many speakers I can
understand tneir rancour, I can under-
stand their political strategy, but I must
admit at the same time that there was
no sound and fury, and there are very
few of them Who really came out with
suggestions Which were vitally linked up
with the subject under discussion just
now.

SHRI SASANKASEKHAR SANYAL:
We did not indulge in fury because we
did not want to frighten a lady member.

SHRIMATI SUSHILA ROHATGI
You were an exception, and When it
comes to that 1 shall deal with ir,
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[S1rimati Sushila Rohatgi.]

So far as the oppositton of the MerrgberIS
to the Ordinance is concerned, Sir,
cap appreciate it, and I can quite undr r-
stand it because we are all representatives
of the public. At the same time Wwe
explained to the people af large and to
our representatives beforehand that there
were certain circumstances that induced the
Government to resort to this taxation by
Ordinance. FirstIwouldlike to concen-
trate on tne Ordinance alone. There are
peoplc who object to Ordinances and 1
may, for their benefit, only quote article
123 of the Constitution and explain the
reason which prompted the Government
to this action. It is stated in article

123(1) :—

““If at any time, except when bcth
Houses of Parliament are in session,
the President is satisfied that circum-
stances exist which render it necessary
for him to take immediate action, he
may promulgate such Ordrnances as
the circumstances appear 1g him to
require.”’

Now 1 think there can be no two views
on this matter—that this is an urgent
matter, an extraordinary malter and a
mattet which reuqirea immediate action.
Therefore, I tnink the allergy which we
as representatives of public have to Or-
dinances does not really apply to Ordi-
nances in this particular case.

Some hon. Members have quoted the
late Mr. Mavlankar. I would like to
give them the other siae of the picture—
the replies given by Pandit Nehru in this
connection—and T may be permitted to
quote in this connection. This is what
Pandit Jawaharlal Nehru said on 13th
December, 1950 :—

I think all of my colleagues will
agree with you that the issue of Ordi-
nances is normally not desirable and
should be avoided except on special
and urgent occasions.”’

1 think we all believe in this even now.
But we have been reluctant to issue Or-
dinances. And this is a continuation
of the same quotation :—

¢ ...it is only when we have felt
compelled to do so by circumstances
that we have issued them.”’
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1 think the hon. House will agree with
that also.

To continue the quotation :—

“You will appreciate that it is the
responsibilily of the Government to
decide what steps should be taken in
a particular contingency.”’

I think the House will rise as one person
and realise that there is a particular
contingency in the matter and, therefore,
it is left to the discretion and the wis-
dom of the Government where and what
steps to take and in which manner. That
is the point which 1 wanted to bring in
justification of the Ordinance.

Some otner Members have said that
this is undemocratic. 1 do not think
this is undemocratic and here again I
am repeating the words of the late Pandit
Nehru —

“I am myself unable to see why
this should be considered undemo-
cratic. Of course, this power, like any
other power, may be abused and Par-
liament will be the ultimate judge as
to whether the use of tnis power has
been right or wrong.” K

These words are correct even today also
and we cannot retaliate tnat it is not a
very desirable step. As the circumstan-
ces are such this had to be issued and I
think the country as a whole will appre-
ciate the Ordinance. I think it should
not be met with the normal opposition
that they are entitled to in normal con-
ditions where it is not very necessary.

SHRI MAHAVIR TYAGI May
I make one point clear to the hon. Mi-
nister ? The objection taken by most
of the opposition Members is not for
the Ordinance. Basically it emphasises
the fact that it is an Ordinance for levy-
ing taxes. There is a distinction that we
made. Then again, tnat tax was leviable
on the date when Parliament was to
meet. The Government would not in-
cur any loss if instead of issuing the Or-
dinance on that very date the taxation
measure was put before the House.

SHRIMATI SUSHILA ROHATGI *
I am grateful to the hon. Member. I
was just coming to those points. 1 am
glad to know that the hon. members a
such do not oppose the Ordinanc$
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I thought the basic idea of O-dinance is
not a very normal feature.

Now I come to the charges tnhat have
been made, that is, taxation by Ordinance.
There are some Members wno have men-
tioned that never before in the history
of this country has there been taxation
by an Ordinance. Not- that it is a very
palatable idea; I think it should be avoid-
ed at normal times. But just to put the
record straight I may give some illustra-
tion. We have with us a few Ordinances
through which taxation has been resort-
ed to. They are :—

(1) Mineral Oil (Additional Duties
of Excise & Customs) Ordinance
1958,

(2) Sugar (Special Excise Duty) Or-
dinance, 1959.

3 Indian Tariff (Amendment) Or-
dinance, 1965.

(4) Indian Tariff (Amendment) Or-
dinance, 1966.

(5) Mineral (Amendments) Addi-
tional Duties of Excise & Cus-
toms) Amendment Ordinance
1966.

(6) Taxation Laws
Ordinance, 1967.

(Amendment)

SHRI LOKANATH MISRA : Have
you imposed new taxation or the previ-
ous Bill was expiring and therefore you
promulgated those Ordinances ?

SHRIMATI SUSHILA ROHATGI :
I get your point. They have amended
the law and even by amendment also
various things have been introduced and
as such the basic point that there has
never been a taxation through Ordi-
nance is not correct. Now the point that
has been raised...

SHRI LOKANATH MISRA : 1In
this case the question is that this is a
fresh taxation whereas that was a con-
tinuing process, that is the difference.

SHRIMATI SUSHILA ROH ATGI *
Not all of them. I will give you the
statutes, but it is not applicable to all of
these cases.

About the third point raised by Shri
Mahavir Tyagi and also the other Mem-
bers, which is a very relevant one as to
why this particular Ordinance should
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come into force when the Parliament
was meeting, 1 say that this is a very
relevant point and all of us should sha-
re, but for his information, I may only
say that the Ordinance was promul-
gated on the 22nd November and there
were certain preparatory steps, that were
necessary to be taken. Certain actions
had to be taken, especially so far as the
railway fare was concerned, we were
aware of the fact that the reservation
booking starts about 20 days in advance.
Therefore, for the taxation to be realised
from those people it was necessary to
do it earlier. It would have been a litile
difficult to assimilate and collect the
taxes once after the reservation had been
done and, therefore, it was to avoid the
inconvenience to the public that it was
thought necessary to make all the prepa-
tions beforehand. 1 would like to
assure the House and allay the fears of
the hon. Members. ..

SHRI MAHAVIR TYAGI If you
don’t mind, this could also have been
done by issuing a press note saying that
the Government have decided to levy
such and such taxes and that the Bill
will be placed on the floor of the House
on the day when the House meets. By
means of a notification this could have
been done.

SHRIMATI SUSHILA ROHATGI :
I do not know how far this could have
been achieved by a press note but all the
same the fact lies that it was basically,
to avoid inconvenience and I may say
Sir, that this is just a coincidence that it
has happened to be on the 15th. It is
coincidence, otherwise the same thing
could have been done two or three days
earlier. In fact, when it was promul-
gated on the 22nd October, it could have
come into operation on the 12th also
but since 12th and 13th happened to be
Friday and Saturday it is only incident
tal that it happened on the 15th. I can
assure the hon. Members that there is
no intention of political arrogance as
some of the Members have mentioned.
1 think it is only this time when we rea-
lise that the massive mandate is with
us, it is only now that we realise the
people believe in us and they have the
aspirations and they expect us to deli-
ver them the goods. It is not arrogance,
but it is the humanitarian ground that
we want to discharge our duty a I
think the question of arrogance does

not arise.
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SHRIMATI SUSHILA ROHATGI :
1 am glad that you raised that poir_lt.
I appreciate the point. Even otherwise
I would have answered it. What is the
basic point here ? Why has it to be on
the 15th and not a little later on ? The
main reason behind is that every day
we are losing about Rs. 2.2 lakhs from
these taxes.

SHRI SUNDAR SINGH BHANDA-
RI : Then why not from the day the
Ordinance was issued ?

SHRIMATI SUSHILA ROHATGI :
Let me explain this. Every day, ever
hour, every minute, every second that
passes is of vital significance and 1 think
hon. Members will agree with us on
this. By these various levies imposed
through the Ordinances I think the Go-
vernment is in a position to collect a
revenue of nearly Rs. 12 lakhs per day;
I am taking all the levies into considera-
tion. And that is not a small sum and I
think hon. Members even on tne Oppo-
snion_mde would agree that money is
more tmportant and Rs. 12 lakhs a day
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iS not very small. So these had to the
brought, it could have been 12th or 16th
or 15th. So this fear—and I think it
is the normal fear—is not well-founded
and this charge against the Government
1S not substantiated.

We now come to the point made that
this measure like other measures taken
by the Government is going to hit the
common man but before I come to that
I must say that it is rather amusing to
hear a Swatantra Member speaking of
the garib. I would not expound on that
any furhter but T will leave it at that.
Similarly it was also amusing to hear
some Members of the C.P.M, party
speaking of the pain that would be cau-
sed to the garib people and questioning
our slogan of ‘garibi hatao’. For their
information I may pose one question
here; is there any other political party
in the country which has contributed
greater loss and caused more pain than
the C.P.M. so far as the garib people
are concerned ? What have they .one
in West Bengal ? Are all their gheraos,
their strikes, all the man-hours lost,
all the dislocation of the industry, para-
lysing the normal life, going to help the
garib whom they want to help ? T think
this question would incidentally answer
the charge how sincere we are about
‘garibi hatao’. However, 1 am very
grateful for the valuable suggestions that
he has made regarding savings. realisa-
tion of income-tax etc. Here I am one
with him; there is much to be done but
the Government has already taken cer-
tain steps in that direction. It may be
a small step but we are hoping that dur-
ing the course of the year through va-
rious steps we may be in a position to
collect about Rs. 50 to Rs. 60 crores.
As for the other thing already certain
economy measures have been taken;
they are not very big but they are sym-
bolic and the Central Government ex-
pects that the various measures should
bring in some Rs. 50 to 60 crores. At
the same time you will be happy to know
that the savings movement has gained
momentum. We hope that not only
the target of Rs. 750 crores will be achi-
eved but it will be exceeded and may
go up to Rs. 1000 crores. These are
some of the measures that have been
taken and I am grateful to the Members
for having raised this point.

About the main charges against the

Railways, I am not holding a brief for
the Railways. T personally feel that
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there is much more to be done and the
Government is looking into those things.

[1 Dec.

If it is contended that there should be |
taxes only when there is a state of per- |

fection we might be living in utopia.
It will take a long time to come about;
it will take years and years. Attainment
of perfection will be a long-term pro-
cess and as such we have to resort to
certain instrument of taxation where
there would be mass involvement. They
ask why the Government should resort
only to such instruments where there
is mass involvement. The reason is very
simple; there is no big strategy behind
it. 1t is only to involve the people as
much as possible in this stupendous
task, and the charge that it hurts the
common man iS not substantiated, be-
cause 1 will quote certain figures to show
how far it goes against the common
man. If we go through the chart we
find that in the case of ordinary third
class up to 100 kms. on a fare of Rs.
2.65 the increase is 15 paise, up to 500
kms. On a fare of Rs. 12.50, it is 65
paise; up to 1000 kms. on a fare of Rs.
22 it is Rs. 1.10 and upto 4000 kms.—
which very few people travel on very
few occasions—on a fare of Rs. 72.95
it is Rs. 3.65. By third class mail or
express up to a distance of 100 kms.
4P 002 fare of Rs.3.50 it is 20 paise

7 Up to 1500 Km on a fare of Rs.
16.35 of itis 80 p. Up toa distance of
1,000 Km. on a fare of Rs. 28.55,
it is Rs. 1.45. Up to 4,000 Km on a
fare of Rs. 85.45, it is Rs. 4.25. There-
fore, we find that in respect of third class
ordinary it never exceeds more than Rs.
3.65 throughout the length and breadth
of the country up to 4,000 Km and in
respect of third class mail it does not
exceed Rs. 4.25. This is how it affects
the third class people, apart from those
who have been exempted up to Re. 1.
Those who have been exempted are
rightly exempted because we find that it
affects quite a number of people. In
the case of those who can travel first
class and air-conditioned, naturally their
fares have been raised. I think, the su-
ggestion made by some of the Opposi-
tion Members that these should have
been raised further is worthy of consi-
deration. All the same, these have been
raised to some extent. Now, some have
said that the third class should have
been totally exempted. Out of a total
revenue of Rs. 8 crores, if they had been
exempted, we would have been able to

raise a revenue of only Rs. 1.3 crores | : u no
' protest by withdrawing it

and, therefore, the efforts would not

|

|
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have been equivalent to the intentions
here at all. After all this new tax which
has been levied on the Railways, about
53.88 per cent of the people have been
exempted altogether and, therefore, that
proves the contention that the lot of the
common people is not affected so much,
The cummuters, the people who are daily
travelling short distances have not been
affected. I do not think the charge made
by the votaries of the third class people
is substantiated by any logic or reason.

SHRI BABUBHAI M, CHINAI
(Maharashtra) : 1 want to correct the
hon. Minister by saying that they are
not third class people. They are first
class people.

SHRIMATI SUSHILA ROHATGI :
1 am very happy to be corrected. I'would
like to say that they are not third class,
but they are excellent people. Apart
from these things we realise and all the
Members realise that we have ultimately
to stand on our own legs. The foreign
assistance that we have received so far
is Rs. 55 crores. Therefore, in some
form or other it has to come from the
common people. Now, the common
people have done very well in the past.
They have said that at the time of the
Chinese aggression there was no Ordi-
nance issued and so why issue an Ordi-
nance now ? How can we compare the
two things ? We are students of his-
tory. Never before has there been a
flood of one crore refugees and there is
no comparison between the two. We
also know that in Meghalaya, Tripura
and West Bengal, where they nave come
and settled down, the people are sacri-
ficing their daily ration, thelr houses,
their colleges, their studies. They are
doing it in a happy manner because
they realise that it is for a good cause.
With these words, I think I have been
able to meet some of the charges. As
regatds the other charges that are poli-
tical, T would only appeal to the Oppo-
sition parties. They have done their
part by registering their opposition and
by registering their objection. Now, 1
would appeal to themto Tise above the
stature of their political affiliations and
like Members of Parliament they should
speak with one unequivocal votce.

t
HRI BHUFESH GUPTA ‘ (Wes
Beigal) . Why do you not regisier your
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SHRIMATI SUSHILA ROHATGI :
1 have registered my acceptance by say-
ing that T seek the unanimous approval
of the House.
MR. DEPUTY CHAIRMAN : The
question is :

“That this House disapproves the
Railway Passenger Fares Ordinance,
1971 (No. 17 of 1971), promulgated
by the President on the 22nd October,
1971.”

SOME HON. MEMBERS : ‘Ays’.
SHRI BHUPESH GUPTA : On a

point of order...

MR. DEPUTY CHAIRMAN : There
is no point of order,

SHRI BHUPESH GUPTA The
Minister of Parliamentary Affairs should
answer. Under the normal rule for
sAyes’’ and “Noes’’ if some people say
“Ave’ > and some people say “No’’,
there should be division. Here volu-
minous Ayes have come in support of
the Motion.

HON. MEMBERS ON THE TREA-
SURY BENCHES : No, no.

SHRI BHUPESH GUPTA There-
fore, as far as I know, Sir, you do not
suffer from any ear trouble. You must
have heard properly.

MR,. DEPUTY CHAIRMAN : There-
fore, I can give a proper decision on this
question.

SHRI BHUPESH GUPTA : May I,
as a colleague of yours in this House
suggest that you should be taken imme-
diately to an ear specialist ?

MR. DEPUTY CHAIRMAN :
question is :

The

““That this House disapproves the
Railway Passenger Fares Ordinance
1971 (No. 17 of 1971), promulgated by
tlhgf;lI:{esident on the 22pnd October,

The motion was negatived.
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MR. DEPUTY CHAIRMAN : Now
I am putting the motion to vote. The
question is :

. “That the Bill to provide for the
levy of a tax on railway fares, as pass-
ed by the Lok Sabha, be taken into
consideration.”’

The motion was adopted.

MR. DEPUTY CHAIRMAN : We
shall now take up the clasue by clause
consideration of the Bill.

Clauses 2 to 8 were added to the Bt'll_

Clause 1, the Enacting Form ula, the
title and the Schedule were added to the
Bill.

SHRIMATI SUSHILA ROHATGI :
Sir, I move :

“That the Bill be returned.””

The question was put and the motion
was adopted.

I. STATUTORY RESOLUTION DIS-

APPROVING THE TAX ON POSTAL

ARTICLES ORDINANCE, 1971 (18

OF 1971), PROMULGATED BY THE

PRESIDENT ON THE 22ND OCTO-
BER, 1971

II. THR TAX ON POSTAL ARTICLES
BILL, 1971
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THE DEPUTY MINISTER IN THE
MINISTRY ~OF FINANCE, faw
HaAT A SA¥&El  (SHRIMATI SU-
SHILA ROHATGI) : Sir, I move @

“That the Bill to provide for the
levy of a tax on certain postal articles,

as passed by the Lok Sabha, be taken
into consideration.’’



